COMMILTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FIRST TO SIXTY SIXTH REPORTS
(ENGLISH VERSION)

FIFTH LOK SABHA



| (Filth Lok Sabha)

l.ﬁeaﬁmud the Committee on Private Members' mum
&mmmwnmtu”mmﬂm

2 m.m-umumm.~-twt,m— o
L. Allocation of time to the Resolutions at item Nos. 2 and 3 set down
in the List of Business for Friday, the 26th November, 1971

1. Classification and allocation of time for discussion of Bills (Vide
Appendix).

1I1. Examination of the Constitution (Amendment) Bill, 1971 (Substitu.
mwmm;wmcmmx«mm nt
of the Rules of Procedure.

IV. Further examination of the Constitution (Amendment) Bills
under Rule 294 (1) (a) of the of Procedure:—

(1) The Constitution (Amendment) Bill, 1971 (Amendment of
article S1) by Shri C.K.Wlmdh
Bill was postponed at the si the Committee held on the
26th July and again on the | mw.nm

{2) The Constitution (Amendment) 1971 (Md
articles 3, 4, etc.) by Shri Bibhuti [Consideration of

the Bill was Wlﬁl“ﬂdttmwg
hl&&m 1971.)

*

Allotment of time 10 Resolutions

ammmuwum«umum&-
sitting. None of them attended.

4. The Commitiee recommengd the allocation of time as follows:—
(1) Resolution regarding rise in prices of cssential 2 hours
commoditics.

(2) Resolution minimum wages and facili- 11 bours.
ties for workers in industry. '

mumqunw

s.mmdm MWDMM
sitting. Sarvashri $. C. Samants and C. K. Chandrappan atiended.

6. After MﬂmdmeMmmm
all the Bills Mh% The Committee recommend allocation
dm&: the Bills hcnhunSdﬁ-AM.

Examination of the CMMM{AM! Bill, 1971 (Substitution of article
368) by Shri C. Chintibabu

Parliament of total membership of that hbv i
a ma majority
of not less ﬂkmdmmmm:ad

mmmmummum Tove
for leave to introduce the Bill. 2



2
Further examination of the Constitution (Amendment) Bills

Msmmwmmﬂkmm

(1) The Constitution (Amendment) Bill, 1971 (Amendment of article
51) by Shri C. K. C , consideration of which was post-
poned on the 26th July and on the 16th November, 1971.

‘ } G)%W(M)Hlﬂ! (Amendment of articles
i 4, etc.) by Shri Bibhuti Mishra, consideration of which was
on the 16th November, 1971.

0. The Members-incharge of the Bills were invited to attend the sitting.
Suvmhnc K. Chandrappan and Bibhuti Mishra attended.

11. As regards the Constitution (Amendment) Bill, 1971 (Amendment of
51) by Shri C. K. Chandrappan, the Committee recommend that the
might be permitted to move for leave to introduce the Bill.

12. MW&M(W)BH 1971 (Amendment of
articles 3, 4, etc.) by Shri Bibhuti Mishra, the Committee fee] that in view of
mewmmdm(l)uandeldmw&mmm
not be permitted to move for leave to introduce the Bill

Recommendations

13. The Commitice recommend that—

(i) the allocation of time to resolutions, as shown in paragraph 4 above,
be agreed to by the House;

(ii) the elassification and allocation of time to Bills by the Committee, as
shown in the Appendix, be agreed to by the House;

(iii) Sarvashri C, Chittibabu and C. K. Chandrappan be permitied to
w:;“:b introduce their Constitution (Amendment)

(iv) Shri Bibhuti Mishra be not permitted to move for leave to introduce
' his Constitution (Amendment) Bill.
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New Devwi;

G. G. SWELL,
NW 22, 1971 Chairman,
Agrahayana 1, 1893 (Saka) Committee on Private Members' Bilis

and Resolutions.
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SL  Name of the Bill and the Member-in-charge Bill No. Category  Time
No. recom-  recommend-
mended  ed by the
Committee
1 2 3 4 5
1 The Constitution (Amendment) Bill, 1971 126 of 1971 B 2 hours
SA-i— .éa—bsan&*) bygd
agannathrao :
2 The National Rifle Training Scheme Bill, 1971 116 of 1971 B 2 hours
by Shri S. C. Samanta. :
3 The Political Sufferers Aid Bill, 1971 by Shri 117 of 1971 B 2 hours
S. C. Samanta.
4 The Payment of Wages (Amendment) Bill, m 118 of 1971 B 3 hours
ofm 1, 18, etc.) by .
. C. Samanta.
The Hoarding and Profiteering Prevention Bill, 119 of 1971 B 2 hours
f mxbyads C.sm o
6 Bill, 1971 122 of 1971 B 2 hours
mw-.m:wbysmcx
7 The Prevention of Political Defection Bill, 1971 121 of 1971 B [—,-.hwv{
by Shri Mallikarjun. ‘
8 The Constitution (Amendment) % 123 of 1971 B 3 hours
gi—-i-d‘m xgodra)by ¢
M. Siddayys.
The Industrial (Amendment) 124 of 1971 B 2 hours
xwx(Am#m:dm 5
, etc.) by Shri Dinen
10 The Constitution (Amendment) Bill, wn 136 of 1971 B 2 hours
i‘ o/mwndc:ud)by&nrib
B 2 hours

The of Bon Bill, 28 of
13 Payment us (Amendment) xm X 1971

o/ sections 2, 10, etc.) by
Madhu
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